
(c) No inforaalion re»«rding the qu»n- pte»«ed to Mate whether ib» Central Oo«f»-
tity of cashew wood used as firewood or mint have issued instructions to the State

Ooverament of West Bengal to implement
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manufacture of packing *ases it available*

Views of State A gr<r Industries Corporation 
M Agreement Signed with G. D* R. 

regarding R S - tf  tmcters

5614. SHRI N. K. SANCHI : Will the 
Minuter of AGRICULTURE be pleased to 
state:

(a) whether the State Agro-Industries 
Corporations through whom GDR tractors 
were sold have expressed their displeasure 
about the terms of the agreement signed 
with GDR Government for return of defec-
tive RS—09 tractors ; and

(b) if so, the terms of the agreement, 
the points of displeasure of the State-lndus- 
tries Corporations and the Government’s 
reaction thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF. AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) ; (a) and (b). 
White agreeing to the return of the modified 
RS-09 tractors, the various State Agro* 
Industries Corporations have also expressed 
their desire to return unmodified, tractors 
modified after 212.1971, unsold and canni-
balised tractors, implements, tyres and tubes 
and spare parts. A high-level meeting was 
held on 8th June, 1971, to review the matter 
in the context of the terms of the Protocol. 
It was agreed that the Projects and Equip-
ment Corporation'may negotiate the above 
issues and also to extend the validity period 
of the Protocol for another three months, 
with the GDR Representsives. It was also 
agreed that a time-limit of 2-3 months 
should be fixed for the GDR Suppliers to 
make paymepf to the Corporations after all 
formalities were completed. The Projects 
and Equipment Corporation is, however, 
negotiating the various issues with the GDR 
Representatives and the outcome is awaited*

Bttfercewent of recommendation of Central
Land Reform Committee to State Govern- 

*ent oa Protection of Bargadar light

and enforce the recommendation of the 
Centra) Land Reform Committee and 
Central Government on the issue of Protec-
tion of Bargadar right to cultivate their 
land?

THE MINISTER OF STATE IN THB 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE); As the law re-
gulating the rights of bargadars in West 
Bengal was amended in 1971 by the enactment 
of a President's Act, the question of issuing 
instructions to the State Government by the 
Central Land Reforms Committee in this 
regard does not arise. By enactment of 
President's Act provisions have been made 
for :

(i) ensuring complete security to every
bargadar in respect of a minimum 
area ;

(ii) making the right of the bargadar
heritable ;

(tii) increasing the bargadar** share of
the produce from 60% to 75% 
where the bargadar supplies plough, 
cattle and other inputs ;

(iv) transferring cases of appeal againtt 
decisions of the Bagchas Officers 
from Munsif Courts to Sub-Divi-
sional Officers.

The term 'bargadar* has also been ampli-
fied to include share-croppers geneially 
known as ‘Vtsani’. Provision has also bean 
made for preventing forcible eviction of 
bargadars by rvguHing surrenders and 
abandonments. The land owner is not per* 
mitted to resume cultivation of land which 
is at present cultivated by a bargadar except 
in accordance with the provision of ({** 
legislation. In case a bargadar surrenders 
or abandons hit right of cultivation such 
tend will be cultivated by another landlessto cultivate Land

Will the Minister
GADADHAR SAHA : 

Of AGRICULTURE be

agriculturists who would 
tribvtion of land 
Land Rieforms Act.

be entitled to dis-




